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Hon'ble lr. M.M. Singh .. Administrative Member

Date : 25/6/19°%0

e« Judicial Member

The grievance of the arplicant in this arplicatiocon

is that he il working as Vatchman in the Regional

Provident Fund Commissioner Cffice, at Ahmedabad on

daily wages [pince November, 1986. He claims regularisatio
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of service 2hd alsc equal pay for equal work. Learned

counsel for hhe applicant submits that the applicant
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will make a 8elf contained representation to tbé”
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respondel

No. 1 be|

. e
it No. 1 within 15 days and that the respondent

directed to dispose of the representation withisf

a time bound direction.

2 Ih the circumstences, we direct that the applicant

may filella self contained representation about his

grievanc#s to respondent No.l1l within 15 days and direct

| ; :
tﬁé resppndent No. 1 to dispose of the same by a speaking

order wifthin 2 months of the receipt of the representation.

‘ 52 A

A copy OT the order,passed by tﬁ% respondent No. 1 be

also ma&¢ availzble to the applicent within 15 days of

the passling of the order so that the applicent, if
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still aggrleve{/may make, fresh application for seeking
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redressﬂl g%’the Tribunal. With this direction, the

case is
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disposed of.
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